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== SR WY UgWYT RriEvr 91, Fevmenr
ﬁ U.P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR
Ll 64, % 9, OAFBRTR—251001 ("GoHo)

E:ﬁwfo QY /O&No ’433/H%fml Sm&ﬁ/a?oo’ly Dated 25 0§- 202[[

To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Sub.-Response on behalf of U.P. Pollution Control Board in
Compliance to the order issued by Hon'ble National Green
Tribunal on 18.07.2024 in O.A. No. 433/2023 Harpal Singh Versus
State of Uttar Pradesh.

Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Response on behalf of U.P. Pollution Control Board in
compliance of the order issued on 18.07.2024 by Hon'ble National Green
Tribunal in O.A. No. 433/2023 Harpal Singh Versus State of Uttar Pradesh.
Encl. : As above.

Yours faithfully
R

(Ankit Singh)
Regional Officer
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. District Magistrate, Muzaffarnagar for information.
3

. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for perusal
and necessary action.
4. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
b

. Chief Envmonmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow for
information.

* 5
Regional Officer

A\o

D Neemaj Mitkal/lietter 2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 433 OF 2023

IN THE MATTER OF:

HARPAL SINGH ....Applicant
VERSUS
STATE OF UTTARPRADESH .. Respondents

RESPONSE IN COMPLIANCE TO THE ORDER DATED 18.07.2024 IN O.A.
NO. 433/2023 HARPAL SINGH VERSUS STATE OF UTTAR PRADESH

1.0 BACKGROUND:

e In reference to the grievance made by Mr. Harpal Singh s/o Late Diwan
Singh resident of Bamanheri, Tehsil Sadar, Muzaffarnagar, this Hon’ble
Tribunal has registered the letter petition as Original Application and
issued directions on 01.08.2023, by way constituting a Joint Committee
comprising UPPCB, DRM, Northern Railway, EE, PWD and DM,
Muzaffarnagar to verify the factual position and for appropriate remedial

action.

e In pursuance to the directions passed by this Hon’ble Tribunal, the
UPPCB has issued a letter dated 09.08.2023 to District Magistrate for
nomination along with request to nomination from Divisional Railway
Manager, Railways and EE PWD for carrying out inspection for finding
out the factual positions on ground. Copy of the letter is being annexed

as Annexure 1 to this report.

e Further, no information was received from DRM, Railways department.
Therefore, the committee comprising of the members of District
Administration, PWD and UPPCB inspected the site in question on

21.09.2023 as proposed. The joint committee has submitted its report
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before this Hon’ble Tribunal on 11.10.2023 along with the following

observations and recommendations :-

a) During inspection, it was observed that the drain passes through
the residential area of Sunder Nagar Colony in Muzaffarnagar city
area, after which the drain passes from the side of Railway
warehouse. Drain passes through the railway warehouse and
then passing through the railway line parallely. The drain crosses
the highway (Muzaffarnagar Roorkee marg) and then passing just

near to the agricultural land in question.

b) UPPCB collected sample of the drain and analyzed it. The
analysis report showed that the drain carries only domestic
effluent without treatment. Further, the drain is kaccha and has a
very low flow in it. At present, this drain is not connected to any

STP for treatment of sewage.
Recommendations

1. As an immediate solution, it is suggested that the applicant
may raise a wall on the side of the land where the drain
sewage flows, or make the land gradient leveled up by sand/

soil up till the drain level to stop the overflow.

2. The drain which is kaccha may be made pakka drain by the
concerned department. The area in question comes under
jurisdiction of Muzaffarnagar local body. Hence, EO of Local
Body Sadar may submit a plan along with timeline to make a
pakka drain. Letter dated 09.10.2023 has been issued to EO,
Nagar Panchayat Muzaffarnagar by Regional Officer, UPPCB

to consider to carry out work to make a pakka drain.
Order Dated 18.07.2024

After considering the joint committee report this Hon’ble Tribunal,

on 18.07.2024 has passed the following directions:

..................... Report shows that the drain carrying sewage is entering
agriculture land. From photographs it appears that the drain is a storm

water drain but since it is passing through areas occupied by the people,
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sewage has also entered and no separate arrangement for drainage of

sewage and its treatment has been made by the concerned authorities.

4. Stand of Municipal Council, Muzaffarnagar is that drain and its
passage is on an area which is outside the municipal limit therefore, it

has no concerned in the matter.

5. Area admittedly falls within the jurisdiction of District Magistrate,
Muzaffarnagar and Zila Panchayat, Muzaffarnagar but learned counsel
appearing for the above parties including respondent 1 could not explain
as to why appropriate action has not been taken and how sewage is

being allowed to discharge in storm water drain.

6. We also find from record that no action so far has been taken by
respondent 2 i.e., UP State Pollution Control Board and no response

has been filed as to why it has not taken any action in matter.

7. Let a response be filed by respondents 1,2,3 and 7 to show as to
what action has been taken by them in respect of violation of the
provision of Section 24 of Water (Prevention and Control) Act, 1974,
within one month failing which we make it clear that aforesaid
respondents will have to be summoned to appear personally before

Tribunal......................

Action Taken in compliance to the order dated 18.07.2024

In compliance to the order passed by this Hon’ble Tribunal, the District
Magistrate, Muzaffarnagar vide its letter no. 577/OA No. 433/Harpal
Singh/2024 dated 16.08.2024 (contained as Annexure 2) has issued a
directions to AMA, Jila Panchayat, Muzaffarnagar, as the area outside
the Municipal area falls under Jila Panchayat jurisdiction. Hence, AMA
Jila Panchayat, Muzaffarnagar, in compliance of the order passed by the
District Magistrate, inspection the area and drain in question along with
the officers of UPPCB, Regional Office, Muzaffarnagar on dated
20.08.2024. As per the report dated 21.08.2024 (contained as
Annexure 3) submitted by AMA, Jila Panchayat, Muzaffarnagar, it has
been observed that the area of kaccha drain carrying sewage is flowing
side to the railway line, Hence, the actions including modification of the
drain and construction of facility to treat the sewage is falling under the
Railways Department.
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Further, it has been observed that the drain in question is not specifically
a storm water drain and carries only untreated sewage discharged from

nearby colonies.

Hon’ble Tribunal, vide its order dated 01.08.2023 has constituted a joint
committee comprising member of Railways. However, even after written
communication to the railways department, no member was nominated
for joint inspection. Hence, the joint team had to inspect the area without

any findings/comments from the Railways Department.

Further, at present, there is no facility operational for treatment of the
sewage flowing through the drain and ultimately being discharged on
agricultural land and indirectly in River Kali West. Hence, as per the
latest finding, the Railways Department has committed the violation of
Guidelines issued under the Water (Prevention and Control) of Pollution
Act, 1974. In pursuance to the above, the UPPCB has issued a show
cause notice to Divisional Railway Manager, Northern Railway, New
Delhi for action under the provisions of the Water (Prevention and
Control) of Pollution Act, 1974 and also for imposition of Environmental
Compensation for the violation vide letter no. H16136/C-3/Sa/289/
M.Nagar/2024 dated 23.08.2024 (Annexure-4).

The above response is put up for perusal and necessary action please.

S.No. |Name of Officials & Details Signature
1 Ankit Singh

Regional Officer, UPPCB, Muzaffarnagar j
2

Imraan Ali =
Environment Engineer, UPPCB, Muzaffarnagar @/
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UTTAR PRADESH POLLUTION CONTROL BOARD

R KAAL Sy G PA ML

w1 wea gha sfacwe § i 0.A. No. 433/2023 Harpal Singh Versus State of Utiar

Pradesh & T 3 TRA W29 RAE-01082023 B A B A Al

HETTY

ST SuRE few A g gk e § AfE 0.A No. 433/2023 Harpal Singh
Versus State of Uttar Pradesh @ gy % qiRka amew fesia—01.08 2023 @ sl e av E
T (STITER e | 99 Ot e fRAE-01082023 B JROTT 9 fAad e

" 1. In view of the above, we consider it appropriate to seck response from (1) State
of Utiar Pradesh through Chief Secretary. Government of Uttar Pradesh, (2) Uttar Pradesh
Siate Pollution Control Board (UPPCB). (3) District Magistrate (DM). Muzaflarnagar. 4)
Divisional Railway Manager (DRM), Northern Railways and (5) Executive I:ngineer(EE).
PWD, Muzaffarnagar who are impleaded as respondent Nos. 1 to 5. The Registry is directed
(0 prepare and attach memo of parties with the paper book accordingly. Notices be issued 1o
Respondent Nos. 1 to 5 requiring them to file their response to the averments made in the
application by email at judicial-ngt@gov.in preferably in the Torm of searchable PDF/OCR
Supported PDF and not in the form of Image PDI.

5 Lurther. we also consider it appropriate that a Joint Committee be constituted to
verify the tactual position and take appropriate remedial action. Accordingly, we constitute a 5
loint Committee comprising of UPPCB, DRM. Northern Railway. EF. PWD and DM, |
\Muzaffaragar and direct the same to meet within one week, undertake visits to the site. look |
mito the grievances of the applicant, associate the apphicant, verily the factual position and
tuke appropriate remedial action by following due course ol law. The Committee may
Jscertain sources and destination of drainage carrying waste water and extent ol damage
Cansed to the owners of the adjoining agricultural land particularly the applicant. The UPPCRB
will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report may be filed within one month by ¢-mail at
rudicial-ngta gov in preferably in the form ol searchable PDE/OCR Supported PDE and not

m thie form of Image PDF.
7. List for further consideration on 17.10.2023.
$. A copy of this order, along with a copy of the application and documents attached
with the same. be forwarded to the UPPCB, DRM, Northern Railway, EE PWD and DM,
Muzattamagar by e-mail for requisite compliance.” :
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577 ?:é!&@“:\ al\22 /{;j,\\‘o\‘ﬁi\,e
IR & Fererd
frerr Temga, JoareeTR |

e - 0 st eRer v ¢ et F frarere alogo WEAT 433 /2023 IS
Rie 3w Re aifw oo ¥ il smdwr R+Te 18.07.2024 @ sque @
e v )
mﬁﬁmmmgﬁamﬁmﬂa{fzﬁﬁﬁww@ov@uss/mﬁ

mﬁ?mﬁsﬁmquﬁoﬁmﬁamm1a.o7.m24mﬂaﬁm$¥|mmf3

W?l%‘dﬁaﬁ'ﬁPetitionergmwmﬂﬁm,ﬁﬁﬁwml o fast, am

TR B T, TR TR Overflow 9 B e A @ WA R B AW (@

PetitionergT'\’TEFuﬁﬂﬁ?)mmg@ﬁﬁﬁ*ﬁﬁﬁﬂ]ﬁﬁm?,mm

I | W Petitioner FNT B 1 AT fran o 1 w1 ¥) I b HH ¥ O gHoSfIoc0 BT

ﬁFWomoe.zozaﬁ%ﬁ@ﬁéﬁ$mﬁvﬁﬁmﬁﬁﬁ,mﬁmW.

So%0 WET FEET 9 vd doeeodo d ISR wifera 8 B g fAAE 2109202 Eal

P R T e STEN Ao wHosiodlo @ wHE weAd @ T | Ho gHosfiolo gRT I

amey f&id 18.07.2024 ¥ faq amef¥a fFar mar @ —

3. Report shows that the drain carrying sewage is entering agriculture land. From
photographs it appears that the drain is a storm water drain but since it is passing through areas
occupied by the people, sewage has also entered and no separate arrangement for drainage of
sewage and its treatment has been made by the concerned authorities.

4. stand of Municipal Council, Muzaffarnagar is that drain and its passage is on an area
which is outside the municipal limit therefore, it has no concerned in the matter.

5. Area admittedly falls within the jurisdiction of District Magistrate, Muzaffarnagar and
Zila Panchayat, Muzaffarnagar but learned counsel appearing for the above parties including
respondent 1 could not explain as to why appropriate action has not been taken and how

sewage is being allowed to discharge in storm water drain.
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D/Neeraj Mittal/Letter 2024
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3. Report shows that the drain carrying sewage is entering agriculture land. From photographs it appears that the
drain is a storm water drain but since it is passing through areas occupied by the people, sewage has also entered and
no separate arrangement for drainage of sewage and its treatment has been made by the concerned authorities.

4. Stand of Municipal Council, MuzafTarnagar is that drain and its passage is on an area which is outside the
municipal limit therefore, it has no concerned in the matier.

5. Area admittedly falls within the jurisdiction of District Magistrate, MuzalTarnagar and Zila Panchayal,
Muzaftarnagar but learned counsel appearing for the above parties including respondent | could not explain as 1o why
appropriate action has not been taken and how sewage is being allowed to discharge in storm waler drain.
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“We also direct UPPCR to take steps in respeet (o all local bodies in the State of UP which are dincharg)

untreated sewage or treated water in rivers by taking samples and verify whether effective treatment is being :ﬁ-;"fi
outl at S1Ps already installed and same are meeting parnmeters prescribed under Water Aet and rules frnm:I
thereunder......."
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